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record of discussions placed on the 
T&ble of the House. 

Lock-vul in Hindustan Aeronautlrs 
Ltd., Kanpur 

647. Shri P. R. Chakraverti: 
Shrl H. C. Ling,. Reddy: 
Shri Naval Prabhakar: 
Shrl P. C. Borooah: 
Shrimati Savitri Nigam: 
Shri Indrajit Gupta: 
Shri S. M. Banerjee: 
Shri D. C. Sharma: 
Shrimati Mftlmoona Sultan: 
Shri Basumatari: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that the 
manageml'nt of the Hindustan Aero-
noutics Ltd., Kanpur unit declared 
a lock-oul "n the 10th September, 
1966; 

(b) whether there has been an il-
legal strike by the workers engaged 
in actual production of aircraft from 
the 6th September, 1966; 

(c) what are the demands of the 
'tA.L. Karmachari S8ngh; and 

(d) how far attempts h,v.. been 
made to settle the dispute and hel~ 
the effective continuance of the pro-
duction of aircrafts? 

The Minister of state in the MinIs-
try of Defence (Shri A. M. Thomas): 
(a) and (bl. Yes, Sir. 

(e) The main demands of the HAL 
Karamchari Sangh related to the set-
ting up of a high level Commission 
for investigation of Ihe working of 
HAL, Kanpur; terms of appointment 
of nirmen ann civilian,.; of er!->twhilc 
Airrreft Manufacturing Depot as 
Company employees; revision of pay 
se:,ks; grant of house rent and city 
compC'nsatory allowances at Centro.l 
Government ratC's; payment of bonus; 
I!rollt of deputation allowance; over-
time allowance; and provision o'f pro-
per transport and free education or 
children's allowance. 

(d) The demands have been discus-
sed with the representatives of the 
Karamchari Sangh from time to time. 
The lockout was lifted on 10th Octo-
ber, 1966, and the factory has started 
working again. Also a large number 
of workers have now intimated ac-
ceptance of appOintment as employees 
of the Company. 
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Nuclear Agreement 

650. Shri Surendra Pal Singh: 
Shri Shree Narayan Das: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that 
Canada has agreed to transfer its 
nuclear agreement with India to the 
jurisdiction of the International 
Atomic Energy Agency; and 

(b) if so, whether that has been 
done with the consent and approval 
of this country? 

The Prime Minister and the Minister 
of Atomic Energy (Sbrimati Indira 
Gandhi): (n) No, Sir. 

(h) Does not arise. 




